ACT No. XXXVI oF 1925,

fPASSED BY THE INDIANLEGISLATURE.]

(Recewecl‘ the asseiit of the Governor General on the 237'd
September, 1925.)

An Act further to amend the Indian Ports Act, 1908.

7 HEREAS 1t 1s expediént further to amend the Indian
Ports Act, 1908, for the purpose hereinafier appearing;
It 1s hereby enacted as follows: —

of 1908,

1. This Act may be called the Indian P01ts (Amendment) ghor tie.
Act, 1925.

2. (I) To sub-section (I) of section 81 of the Indian Ports amendment os

xvorio0s.  Act, 1908, the followmg proviso shall be added, namely : — XV orfoos®

“ Provided that the Governor General in Council may, by
notification in the Gazette of India, direct that in
any port specified in such notification the provisions

" of this sub-section shall not apply to sailing vessels
of any measurement not exceedmg a measurement
so specified.”

(2) Sub-sections (4) and (5) of the said sectlon are hereby
repealed.
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